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INTRODUCTION 

I, the Chairman of the Committee on Papers'laid: on the Table of 
the Ho.use, having been authorised by the Committee to present the 
Report on their behalf, present this their Eighteenth, Report. 

2. On examination of certain papers laid during the Fourth, Fiftb 
and Sixth Sessions (Sixth Lok Sabha), the Committee have come 
to certain conclusions in regard to delay in laying before Par1ia-
ment Annual 'Reports of National Staff College for t ~ Plan-
ners and Administrators. 

3. The Committee considered and adopted this Report at their 
sitting held on May, 2, 1979. 

4. A statement giving summary of RecommendationslOblelva-
tions of the Committee is appended to the Report (Appendix m. 

NEW DELHI; 

May 2,1979 

Vaisakha 12,1901 (Saka). 

KANWAR LAL GUPrA. 

Chainnara. 

Commit.tee on Papers laid on the Table.. 

(v) 



REPORT 

DELAY IN LAYING BEFORE PARLIAMENT ANNUAL REPORTS 
OF NATIONAL STAFF COLLEGE FOR EDUCATIONAL 

PLANNERS AND ADMINISTRATORS 

The Annual Reports (both Hindi & English versions) for (i) the 
period 1970-71 to 1974-75 and (ii) the year 1975-76 in respect 'Of the 
National Staff College for Educational Planners and Administra-
tors, New Delhi containing the Audit Reports and the statements of 
Accounts were laid on the Table of Lok Sabha un 13-3-1978 along-
with a statement containing both reasons for delay in laying those 
Reports and the reasons for not laying the 'Review' on those 
reports. 

1.2. In the statement which was laid alongwith the above Re-
ports, the Minister of Education and Social Welfare explained the 
reasons for delay inter alia as under:-

"The Audit Report for the years 1971-72 to 1974-75 was receiv-
ed in January, 1977 and for 19750-76 in June, 1007. This 
was owing to the time taken in processing the request to 
the Comptroller and Auditor General of India to under-
take the audit of the accounts of the Staff College, under 
the provisions of the Comptroller and Auditor General 
(Duties, Powers and Conditions of Service) Act, 1971." 

1.3. From the Audit Report for the years 1971-1975 it is noted 
that the Audit made the following observation about the form of 
Account: 

"According to the Rule 37 of the Memorandum of Association 
of the College, the form of Receipt and Payment Accounts 
is to be prescribed by the Government o'f India in consul-
tation with the auditors. In the absence of any prescrib-
ed forms of accounts, the college has been preparing upto 
1974-75 a skeleton Receipt and Payment Account on 
different forms in different years. However, the Govern-
ment of India, Ministry of Education and Social Welfare, 
prescribed a form of Receipt and Payment Account in 
February, 1976. The audit of the college was entrusted to 
the Comptroller and Auditor General of India in June 
1976 under section 20 of the comptroller and Auditor 
General's (D.P.C.) Act, 1971." 
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1.4. Section 20 of the Cvmptroller and Auditor-General's (Duties-,. 
Powers and Conditions of Service) Act, 1971 provides as under: 

"20. (1) Save as otherwise provided in section 19, where the 
audit of the accounts of any body or authority has not 
been entrusted to the Comptroller and Auditor-General 
by or under any law made by Parliament, he ll~ 

it requested so -to do by the President or the Governor of 
a S'tate or the Administrator of a Union territory having 
a Legislative Assembly, as the case may be, undertake 
the audit ot the accounts of such body or authority on-
such terms and conditions as may be agreed upon between 
him and the concerned Government and shall have, for the 
purposes of such audit, right of access to the books ana 
accounts of that body or auth"rity: 

Provided that ·no such request shall be made except after con-
sultatic')'l with the Comptroller and Auditor-General 

(2) The Comptroller and Auditor-General may propose to the. 
President or the Governor of a State or the Administrator 
of a Union territory having a Legislative Assembly, as' 
the case may be, that he may be authorised to undertake 
the audit of the accounts vf any body or authority, the 
audit of the accounts of which has not been entrusted t~ 
him by law, if he is of opinion that such audit is neces-
sary because a substantial amount has been invested in 
or advanced to, such body or authority hy the CefJtral or 
State Government or by, the Government of a Union ter-
ritory having a Legislative Assembly, and on such re-
quest being made, the President or the .Governor or the 
Administrator, as the case may be, may empower the 
Comptroller and Audit-General to undertake the audit 
of the accounts of such body or authority. 

(3) The audit referred to in sub-section (1) or sub-section 
. (2) shall not be entrusted to the Comptroller and Audi-
tor-General except where the -President or the Governor 
of a State or the Administrator of a Union territory having 
a Legislative Assembly, as the case may be, is satisfied-
that it is expedient so to do in the public interest and 
except after giving a reasonable opportunity to the con-
cerned body, or authority to make representations with 
regard to the proposal for such audit." 

1.5. As regards the reasOns for not laying the 'Review' on the-
Jleport, the Minister explained in that statement showing reason. 
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for delay that "the Government is in agreement with the Reports" 
and hence no review statement is being laid." 

1.6. In paragraph 2.15 of their Second Report (Fifth Lok Sabha) 
the Committee on Papers laid on the Table recommended as under:-

"The Committee feel that the practice of incorporating the, 
reasons for delay in the 'Review' prepared by the Gov-
ernment on the Report is not correct and the reasons for 
delay should invariably be laid separately so tha" ~t

tion of the House is drawn to that fact specifically." 

1.7. In terms of the above recommendation of the Committee the 
statement showing reasons for delay and 'Review' on the working 
of the National Staff College for Educational Planners and Admini-
~r tor  should have been compiled and laid on the Table, separa-
tely. 

18. Rules 37 and 38 of National Staff College ~ r Educational 
Planners and Administrators Rules, 1970 read as under:-

"37. Accounts and Audit: (a) The Staff College shall main-
tain proper o ~  and o~ r relevant records and pre-
pare annual accounts comprisi'ng the receipt and payment 
accounts, Statement of liabilities, etc., in such form as. 
may be prescribed by the Government of India in con-
SUltation with the Auditors. 

(b) The accounts of the Staff College shall be audited an-
nually by the Auditors appointed by ~  Government of 
IndIa and any expenditure incurred in connection with 
the audit of the accounts of the ~  College shall be' 
payable by the Staff College to the Auditors. 

(c) The Auditors appointed by the Governme'nt of India shall 
have the same rights and privileges and authority in con-
nection with the audit of the accounts of the Staff College 
as the Comptroller and Auditor r~  or any other 
person appointed by him in this behalf, has in connection 
with the audit of Government accounts and, in particular, 
shall have the right to demand the production of books, 
accounts, connecte::i vouchers and other documents and' 
papers and to inspect any of the officers cr institutions of 
the Staff College. 

(d) The accounts of the Staff College, as certified by the 
Auditors, 'together with the Audit Report thereon, shall 
be forwarded annually to the Gc.vernment of India and 



4 
the Government shall cause the same to be laid before 
the Houses of Parliament. 

38. An Annual Report of the proceedings of the Staff College, 
and of the wC>rk undertaken during the year, shall be 
prepared and published for the information of the Gov-
ernment of India and others concerned and interested." 

1.9. In paragraphs 1.16 and 3.5 of their First Report (Fifth Lok 
'Sabha}-presented to Lok Sabha on 8-3-1976-the Committee on 
-Papers laid on the Table inter alia recommended as under:-

"1.16 ...... that after the close of the accounting year every 
autonomous organisation sliould complete its accCJ.U'nts 
within a period of 3 months and make them available for 
auditing. Auditing of the accounts and furnishing re-
plies to audit objections, if any, and also translation and 
printing of Reports should be completed within the next 
six months so that the Reports and audited accounts are 
laid before Parliament within nine months after the close. 
of the accounting year unless otherwise stipulated in the 
relevant Act etc. under which the body has been set up. 
If for any. reason the report and audited accounts cannot 
be laid within the stipulated period of nine months, the 
concerned Ministry should lay within 30 days of the ex-
piry of the prescribed period or as soon as the House 
meets, whichever is later, a statement explaining the 
reasons why the report and accounts could not" be laid 
within the stipulated period." 

-"3.5. . ..... normally the Annual Report and audited accounts 
of autonomous organisations should be presented to Par-
liament together to enable the House to have a complete 
picture of the working of that body. This decision should 
not be taken to imply that laying of reports and accounts 
could be delayed to any length of time. The Committee 
recommend that the Annual Report together with the au-
dited accounts and audit report thereon fur a particular 
year should be laid on the Table within 9 months of the 
close of the accounting year unless otherwise stipulated 
in the Act or Rules under which the organisation has 
been set up. To comply with this requirement proper time 
schedule should be laid down for compilation of Annual 
Report and accounts and their auditing. The Committee 
feel that norm!llly a period of 3 months would be sufficient 
for compilation of, accounts and their submission to· audit; 



the next 6 months might be given for auditing of accounts, 
for printing of the report and sending it to Government 
for laying. If for any I'eason the report, audited accounts 
and audit report cannot be laid within the stipullted 
period of nine months, the Ministry should lay within 30 
days of expiry of the prescribed  period or as soon as the 
House meets, whichever is later, a statement explaining 
the reasons why the report and accounts could not be laid 
w:thin the stipulated period." 

1.10. As the recommendations of the Committee were not being 
strictly followed by the Ministry, the Ministry of Education and 
Social Welfare were asked to furnish information about the stage-
wise position of all the Audit Reports and the reasons for not follow-
ing the recommendations of the C0mmittee. 

1.11. The Ministry of Education and Soc:al Welfare furnished the 
'requisite information with: their note dated ~  May, 1978 
(Appendix I). 

1.12. According to the information 'furnished by the Ministry, there 
were no finandal transactions in the year 1970-71 and the accounts 
for the years 1971-72 to 1975-76 were ready for being audited in June 
of the following year in all the cases. The following Table (prepar-
ed on the basis of information furnished by the Ministry) shows the 
position of Annual Accounts and Audit reports for the years 1971-72, 
1972-73, 1973-74, 1974-75 and 1975-76: . 
--------. --
51. Stages of Annual 1971-7l 
No. Accounts and 

1971-73 1973-74 1974--75 1975-76 

Audit Reporta 

l :3 1- 5 6 7 

t. Dolte when Accounts 
~r r l  • June, 19711 June, '973 June, 1974 June, 1975 June, 1976 

2. Dolte when Accounts 
sent to Auiit 11-9-1974 11-9-1974 11-9-1974 28-7-1975 g-6-1976 

3. D ate when Auditing 
of Accounta taken 
up 13 7-1976 13-7-1976 13-7-1976 13-7-1976 3°-12-1976 

4. D .1te of cO:"d;lletion 
17-8-1976 17.8-1976 17-8-1976 17-8-1976 of Audit •  • 19-1-1977 

5. DJ.te of receipt of 
A, .• dit Report in 

13-6-1977 Ministry 15-1-1977 15-1-1977 15-1-1977 Ij-1-I977 

6. Date of tranJmilSion 
of Audit Report to 
Starr C./Ucile 114-1-1977 114-1-1977 114-1-1977 Q4-1-1977 8-8-1!177; 

'----



7. Date of considera-
tion and approval 
of Audit & Annual 
Report by StaB' 

3 

6 

5 6 7 

Col1ege. Aug., 1977 Aug .• 1977 Aug., 1977 Aug., 1977 Aug., 1977 

8. Date of receipt 'of 
copies of Report in 
the Ministry . 

English ~  6-12-1977 6-12-1977  6-12-1977 6-12-1977 

Hindi Ig-IIH977 19-11z-I977 19-112-1977 19-I!H977 19-1ll-l977 

1.13. Explaining the circumstances due to which the accounts of 
the Staff College could not be audited in time, the Ministry have 
in their note dated 26th May. 1978 inte?' alia stated as under: 

"The National Staff College for Educational Planners and Ad-
ministrators was r ~ t r  under the Indian Sodeties 
Registration Act on 31st December, 1970 but started func-
tioning effectively from the 1st March, 1973 after the wind--
ing up of the erstwhile Asian I.nstitute of Educational 
Planning and Administration. The Asian Institute had 
been set up as a. subordinate office of the Ministry on the 
baSis of a contract between the Government and the 
UNESCO. The contract expired in ~ r  1972 and the 
Asian Institute itself ceased ~ exist with effect from 28th. 
February, 1973. The National Staff College is the successor 
institution. 

Accordingly on 10th January, 1973 this Ministry addressed a 
request to the Comptroller and Auditor General to arrange-
for the audit of the accounts of the Staff College. 

After -some correspondence, the C & AG in his final reply' 
dated 7-1-1974, pointed out that the request fur undeI'tak-
ing the audit was to be made in the name of the President 
in consultation with the Ministry of Finance. Thereupon 
the Ministry of Finance (Budget Division) was approached 
and that Ministry on 25-3-74 issued a formal request to· 
the C & AG under the C & AG (Duties Powers and Con-
ditions elf Service) Act, 1971, in the name of the President 
to undertake the audit of the Staff College on terms 
and conditions to be settled with the Education Ministry-
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The C & A  G on being reminded informed that the matter 
was under correspondence with the Ministry of Finane .. 
The C & AG was again reminded on 29-7-74 and on 29-8-74 
sent another interim reply to the same effect. On 
18-9-'N, the Ministry of Finance passed on to us a referen-
ce from the C & A  G enquiring whether the requirements 
of Section 20(3) of the C & A  G Act were satisfied in the 
present case. This was referI'ed to the Staff College on 
t ll~  for furnishing the information required by the 
C & A G. On receipt of the reply dated 27-12-74 from 
the Staff College, this Ministry sent a reply to the Ministl'y 
of Finance on 1-1-75 furnishing the required information 
and repeating our request for the terms of C & A  G to 
undertake the audit. The Ministry of Finance was remind-
ed on 31-5-75 and on 10-6-75. That Ministry then indicated 
a set of terms for specific acceptance. These were refer-
red to the Staff College on ~  and was received back 
on 28-7-75. On 16-8-75, we commun:cated acceptance to 
the Ministry of Finance. On 26-8-75, the Ministry of 
Finance wrote back to enquire whether the decision re-
garding the audit by C & A  G was taken with at a "high 
level". Another reference was made to the Staff College 
on 4-9-75, and a reply was received (,n 11-12-7E.. This was 
followed by consultations on file with Ministry of Finance. 
On 17-5-76 a self-contained note was sent to the Ministry 
of Finance on file explaining the rationale of the desire of 
this Ministry to entrust the audit o'f the Staff Cc,llege to 
the C & A G. The Ministry of Finance passed on the ref-
erence to the C & A G, who received consent on 9-6-76 to 
undertake the audit on certain conditions. On our accept-
ance of these conditions, the Ministry of Finance issued 
on 26-6-76 a fresh request in the name of the President 
to the C & A  G to undertake the audit." 

1.14. As regards the question about reasons for not following the 
recommendations contained in para 2.15 of Second Report (Fifth Lok 
Sabha) regarding laying of the 'delay statement' and the 'Review' 
separately, the Ministry have, while regretting the omission in not 
l'1ying a separate formal statement regarding the 'Review', stated: 

"Even though the laying of the Reports of the Staff College 
has been admittedly delayed for reasons recounted above, 
the Institution itself is still in its infancy and its activities 
in the years under report have not been on any exte:lsive 
scale. This will be evident from the slimness of the Re-
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ports themselves. These repQrts have been considered in 
the Ministry and we had no comments to ofter by way of 
review of these reports. It was for this reaSOn that a 
single statement was laid on the Table first indicating 
that the review statement was being laid and, secondly, 
making a brief explanation of the delay." 

1.15. The Annual Report containing the audit report and accounts 
for 1976-77 was la:d on the Table of Lok Sabha alongwith a state-
ment showing reasons for deby and a 'Review'. on 14th August. 
1978 (i.e. 16i months after the close of accounting year). In the 
statement showing reasons for delay in laying the aforesaid report. 
the Minister of Education. Social Welfare and Culture have inter alia 
stated: 

"The afore-mentioned papers in respect of the Staff College 
for the year 1976-77 could not be laid before the Parlia-
ment before the end of December. 1977. At the end of De-
cember. 1976, the AGCR had conveyed instructions to the' 
Staff o ~  to rec-st the accounts retrospectively from 
the year 1970-71. This resulted in delay in preparing the 
accounts for 1976-77, which could be completed only in 
September, 1977. The ~ t  for 1976-77, therefore, 
could be sent to AGCR only on September 13, 1977. The 
audit was conducted by the AGCR from December 19, 
19'77 till January 5, 1978. The interim queries from the 
AGCR were received in the Staff College o'n February 28, 
1978, and the replies were sent on March 18, 1978. The 
Audit Report was received in the Staff. College on April 
29, 1978. Copies of the Hindi VeTsion of the Audit Report 
were-not prepared by the Staff CoUege and forwarded to 
the AGCR by this Ministry on June 15, 1978. The authen-
ticated copies of the Hindi version were received back in 
the Staff College on July, 1. 1978. 

The Annual Report, the Audited Accounts. and the Audit Re-
port for 1976-77 were placed before the Council of the 
Staff College which held its meeting on ~l  15, 1978 and 
approved of the s:me." 

1.16. The Annual Report containing the statement of accoU'nts and 
Audit thereon for the year 1977-78 was laid on the Table of Lok 
Sabha on 21-12-1978, alongwtth a statement which states as under: 

"The Annual Reports for the year 1977-78 in respect of the 
National Stat! College for Educational Planners and Ad-



ministrators, New Delhi, containing, inter alia the Audit 
Rep.ort and the Statement of Accounts, have been examin-
ed by the Government. The GQvernment is in agreement 
with the Report and hen;:e no review statement is being 
laid." 

1.17. I,t has been noticed from the Audit Report for the yen 
1977-78 that the Audit made the followihg oDservations. 

Statement of Liabilities 
Rule 37 (a) of the rules of the Society, viz. the National Staff 
College for Educational Planners and Administrators 
Rules, 1970, requires the preparation of annual accounts 
comprising of the Receipts and Payments Accounts, State-
ment of Liabilities etc. in such form as may be prescribed 
by the Governme'nt of India. No statement of Liabilities 
has been prepared by the Staff College despite comments 
to this effect in the audit reports on the accounts for the 
years 1970-71 to 1976-77. The Staff College stated (July, 
19'78) that the t ~ t of Liabilities would be prepared 
when the form of the Statement, which is under conside-
ration of Government, is prescribed." 

1.18. The Committee feel deeply concerned to find that the 
Annual Reports together with the statement of accounts and Audit 
Reports thereon of the National Staft College for Educational Plan-
ners and Administrators, New Delhi, an autonomous institution set 
up under the Societie6 Registration Act, 1860 and ,fully financed by 
the Ministry of Education & Social Welfare, pertaining to the years 
1970-71 to 1974-75 and ]975-76 were laid on the Table of Lok Sabha 
as late as 13-3-1978 and for 1976-77 on 14-8-1978. Such alarming 
delays in placing the Annual Reports of the Colleg.eo ,before Parlia-
ment has inevitably led the Committee to conclude that noitherthe ' 
College nor the Ministry paid any serious attontion to finalisation 
of accounts and Reports of these years and their lay:ng before Parlia-
ment. The Committee are of the view that laying of Reports on 
the Table was treated just a formality by the Government and 
Parliament was simply taken for granted. The Committee have 
emphasised more than once that in case the Reports are not laid OD 
the Table within 8 reasonable t ~  they lose their importance and 
utility and the members are also denied an opportunity to examine 
the Report and to pin point in time the defects and defidencies, if 
any, coming to light through the Report. The Committee, however,. 
note with satbfaction that the Annual Report for 1977-78 was laid on 
the Table on 21-12-1918, within the time limit prescribed by the Com-· 
mittee. 
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1.19. From the information furnished by the Ministry of Educa-
.tion and Social Welfare on 26-5-1978 (Appendix I) the Committee find 
that the Ministry requested ,the Comptroller and tor ~ r l 

of India on 10 January, 1973 to arrange for the audit IOf the accounts 
of the Staff College but their request was accededt" by the C.&A.G. 
after a long and protracted correspondence among the Ministries of 
Education and Soeial Welfare and Finance, the C.&A.G. and the 
Staff College spreading OVer a period of 3. years (from 10-1-1973 to 
26-6-1976). After examining the ~ or t o  furnished by the 
Ministry the CommitteC! find that this case was processed in a very 
tardy manner and at Ino level any serious attempt was made to settle 
the matter promptly, in spite of the requirement of rule 37(d) of 
the National Staff College for Educational Planners and Administra-
tors Rules 1970 that the certified accounts shall be forwarded an-
nually to the Government of India and the Government shall cause 
the same to be laid before Parliament. The Committee are of the 
view that had the Staff College and the Ministry of Education & 
Social Welfare themselves exammed the point, before approaching 
. the C.&A.G. for conaucting the audit of the accounts of the college, 
whether the requirements of section 20(3) of the C.&A.G. Act, 1971 
were met by them or not. much of time lost in .correspondence would 
have been saved. After examining the whot.!!, case the Committee 
have come to the inescapable conclusion ,that .the Ministry of Educa-
tion and Social Welfare neither applied their mind to the matter 
before making the request to C.&A.G. to undertake auditing of ac-
counts of the College nor did they guide the Staff College properly 
in the matter. The Committee deplore this lackadaidcal approa('h 
of the Ministry in handling this case. 

1.Z0. The Committee also find from the information given in the 
. Ministry's o~  that though the accounts of the college for the years 
1971-72. ]972·73 and 1973·74 were ready with the Staff College in 
the months of June, 1972, June, 1973 and JUiIle, 1974 respectively yet 
'all these acconnts were submitted to Audit together on 11-9-1974, 
j.e. 27 months, 15 months and 3 months, respectively, after their 
completion. Jt'urther the Audit Reports for the years 1971-72, 1972· 
73, 1973-74 and 1974-75 were transmitted by the Audit to the Staff 
'College together in January, 1977 but the Staff College took 7 months 
(in August, J977) thereafter to consider and approve the Audit and 
_ Annual Reports and 4 months further to make copies of the Reports 
available to the Ministry for Illying. So far as Audit Report for 
-1975-76 is concerned, the Committee note that it was received by 
the Ministry on 13·6-77 and transmitted to tbe Staff College on 

'$-8-1977 i.e. nearly two months after the receipt. 
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1.21. «'rom the statement showing reasons for delay in laying the 
Annual Report for 1976-77 (laid on 14-8-1978, 166 months after the 
close of the accounting year) it is found that at the end of Decem-
ber, 1976, the Accountant General, Central Revenues had issued 
instructions to the Staft College to recast the accounts retrospectively 
from the yoear 1970-71 and this delayed finalisation of the accounts 
for the year 1976-77. It is apparent that the accounts of the college 
were not maintained properly and were also not prepared in the 
manner in which these should have been drawn for the years from 
1970-71 to 1976-77. The Committee's view is strengthened and cor-
roborated by the observations made by the Audit in their Audit Re-
port for the years 1971-75 that "In the absence of any prescribed 
forms of accounts, the college has been preparing upto 1974-75 n 
skeleton Receipt and Payment Account on different forms  in 
different years. However, the Government of India, Ministry of 
Education and Social Welfare, prescribed a form of Receipt and pay-
ment Account in February, 1976". The Committee are surprised to 
find that ~  spite of an express provision in Rule 37(a) of the Na-
tional Staff (:ollege for Educational Planners and Administrators 
Rules, 1970 that "the Staff College shall maintain proper accounts 
and other relevant records and prepare annual accowlts, statement 
of liabilities, etc., in such torm as may be prescribed by the 
Government of India ill consultation with the Auditors" the Minis-
try of Education and Social Welfare took more than 5 years in 
prescribing the form of Receipt and payment Account (prescribed in 
February, 197U). 

1.2'2. The Committee are also surprised to find from the observa-
tions made bv Audit in the Audit Report for 1977.78 that despite 
the Audit's repeated exhortations in their Audit Reports for the 
years 1970-71 to 197&-77 to prepare the Statement of Liabilities, no 
such statement has so far been prepared by the College, as the form 
of statement, which is to be approved by Government in consulta-
tion with the C & AG, has not so far been prescribed. 

1.23. It is highly unsatisfactory that Government should take such 
an extraordinary long time in prescribing forms for preparing an-
nual accollnts and the Statement of Liabililties. The Committee 
feel that Government have not taken any serious note of the observa-
tions made by the Audit in their successive Audit Reports. The 
Committee r~ of the view that had the Ministry been serious, these 
procedural matters eould have been settled long back and not allow-
ed to linger on for years. The Committee feel that theae forms 
should have been prescribed within the minimum possible time so 
that the Staff Coli ere could prepare their accounts properly and 
effiCiently every year. The Committee, therefore need hardly stress 
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~t ~ ~ ~ form of t ~ t of Liabilities should be finalis-
eel ~ Pl ~  without further delay. 
1.2'. Tlae Committee alao do not appreciate the routine manner 

iQ. whiela Ministry have said in the statement laid along with the 
report that "dae Government is in agreement with the Reports and 
hence 110 review statement is ltein,laid". When the point regarding 
Statement of Liabilitiea having not been prepared had been raised 
ill the Audit Report contained in the Annual Report 1&'19-71 to 1974-
75, it wa. duty of the Mmistry to have touched· this point in their 
I'eview and explained to Parliament the steps being taken to meet 
the audit objection. The Committee hope that in future, review 
on a report will be prepared after careful examination of aU aspects 
of the report and },articular care will be taken to mention the short-
eominp lOr deficiencies noted frGm the repGrt and actilOn taken tG 
remedy the situatilOn. 

1.25. The Committee nGte that Rule 37 of the Rules of the ~ 

tional Staft College for Educational Planners and AdministratGrs is 
nGt comprehensive inasmuch as it does nGt specify the time limits 
fGr completion Gf urious st8&'es Gf finalisatiGn of acceunts and their 
laybag befGre ."arliament. Further Rule 38 thereof does not prQvide 
flOr laying of Annual RepQrt befGre Parliament, even though it is 
hein, laid IOn the 'I'able· in actual practice. 

1.26. The Committee, therefQre, recommend ldaat Drlent steps 
should be tak"u to amend the relevant rules of the Stail Colle,e 
suitably tlO make it Gbligatory on the ~t 01" the ~~tr  IOf ~ l ~
tion and SGcial Welfare tlO lay IOn tlle Table IOf both Houses of Parha-
ment the Annu,1 RePlOrt, ACClOunts and Audit Report of the College 
Within " months of the close 01 the aceounting year. 

~  

May 2,1979 
,--_._--_ .... ----
VaisakM, 12 1901 (Saka). 

KANWAR LAL GUPTA, 

Cha.irman, 

Committee on Paper. laid on the Table. 



APPENDIX I 

'(Vide Para 1.11 of Report) 

No. F-I-17/78. P.N. 1 

GoVERNMENT C1F INDIA 

MINISTRY OF EDUCATION AND SOCIAL WELFARE 

(Department of Education) 

New Delhi, May 28, 1978. 

SUBJECT: Delay in laying Annual ReportB! of National Staff College 
for Educational Pl r~ and Ad'f'n.inil'trutOrs before 
P rl t~ 

The undp.rsigned is directed to refer to Lok Sabha Secretariat 
O.M. No. 4/3/CPL/73-lrII, dated April 4, 1978, and to enclose a 
statement containing the infonnation required thereJn. 

!. Prof. M. V. Mathur, the Director of the National Staft College 
for Education.al Planners and Administrators, will be visi1ing Canada 
to participate in an international seminar and is expected to return 
by the end of May 1978. This may kindly be placed before the Com-
mittee in case it decides to hold a hearing in this matter. 

Enel: as above. 
Lok Sabha Secretariat, 

NEW DELHI. 

Sci/-

P. ~  UMASHANKAR, 
Joint Secretary to the Govemmen.t of India.. 

MINISTRY OF EDUCATION AND SOCIAL W:tLFARE' 

Departm.ent of Education 

SUBJ'ECT: Delag in laying the A'ltnwil Reports 'of National Staff Col-
lege tOT Educational P14nne1's ~ AdminiBtrators before 
Parliament. . 

(i) '!he ~ ~  i.t .any, ~ which the ~ o t  .. of t~ .. st,afll 
. College should be ready for being sent. tQ the Audit for 

~ t  . 

13 
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The Rules of the National Staff College fOl' Educational PlanneI'll 
and Administrators do not specify any formal deadline for this 
purpose. However, in para 1.16 of its First Report (1975-76), the 
Committee on Papers laid on the Table had recommended that after 
the close of the accounting year every autonomous organisation 
should complete its accounts within a period of three months and 
make them available for auditing. 

(ii) the exact dates on which the accounts of the Staff College 
for the years 1970-71, 1971-72, 1972-73, 1973-74, 1974-75 and 
15;75-76 were ready for being audited; -

According to the Staff College, there were no financial transac-
tions in the yell'l' 1970-71. The accounts for the year 1971-72 to 1975-
76 were ready hy the June of each year. 

{iii) the exact dates on which the Audit was approached to 
audit those accounts; 

------------------ -----------.-------- , 
The National Staff College for Educational Planners and Admi-

nistrators was r ~t r  under the Indian Societies Registration Act 
on 31st DecembeT. 1970 but started functioning effectively from the 
lat MarCh, 1973 after the winding up of the erstwhile Asian Institute 
of Educational Planning and Administration. The Asian Institute 
had been set up as a subordinate office of the Ministry on the basis 
of a contract between the Government and the UNESCO. The con-
tract expired in December, 1972 and the Asain Institute itself ceased 
to exist with eflect from 28th February, 1973. The National Staff 
College is the successor institution. 

Accordingly ~  10th January 1973 this MinistrY addressed a re-
quest to the Comptroller and Auditor General to aJTange for the 
audit of the accounts of the Staff College. 

After some correspondence, the C & AG in his final reply dated 
7-1-1974, pointed out that the request for undertaking the !Judit was 
to be made in the name of the President in consultation with the 
M'inistry of Finance. Thereupon the Ministry of Finance (Budget 
Division) was tl?proached and that Ministry on 25-3-74 issued a 
formal request to the C  & AG under the C  & AG (Duties, Powers 
and Conditions (If Service) Act. 1971. in the name of the President to 
undertake the audit of the Staff College on terms a,nd conditions to 
be settled with the Education Ministry. The C&AG on ~ re-
minded informed that the matter was under correspondence with the 
Ministry of Finance. The C&AG was again reminded on 29-7-74 
and on 29-8-74 !'oent another interim reply to the same effect. On 
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18-9-74, the Ministry of Finance passed on to us a reference from 
the C&AG enquiring whether the requirements of Section 20(3) of 
the C&AG Act ·.vere satisfied in the present case. This was referred 
to the Staff Co]Jege on 5-10-74 for furnishing the information re-
quired by the C&AG. On receipt of the reply dated 27-12-74 from 
the Staff College, this Min;stry sent a 'reply to the Ministry of Fin-
ance on 1-1-75, furnishing the required information and repeating 
our request for the terms of C&AG to undertake the audit. The 
Ministry of FinanC'e was reminded on 31-5-75 and on 10-6-75. That 
Ministry then indicated a set of terms for specift.c acceptance. These 
were referred to the Staff College on 17-6-75 and was recelVed back 
on 28-7-75. On 16-8-75, we communicated acceptance to the Minis-
try of Finance. On 26-8-75, the Ministry of Finance were back to 
enqui'l'e whether the decision regarding the audit by C&AG was 
taken with at a "high level". Another reference was made to the 
Staff College on 4-9-75, and a reply was received on 11-12-75. This 
was followed by consultations on rue with Ministry of Finance. On 
17-5-76 a self-contained note was sent to the Ministry of Finance on 
file explaining the rationale of the desire of this Ministry to entrust 
the audit of the Sta·ff College to the C&AG. The Ministry of Finance 
passed on the '!"eference to the C&AG, who recorded consent on 
9-6-76 to undertake the audit on certain conditions. On our al'cep-
tance of these conditions, the Ministry of Finance issued on 26-6-76 
a fresh request in the name of the President to the C&AG to under-
take the audit. 

The Staff ol t ~  sent to the A.G.C.R. the accounts for 1971-72, 
1972-73 and 1973-74 on 11-9-1974. The accounts for 1974-75 were 
sent on 28-7-75 and that for 1975-76 On 9-6-76. 

(iv) the ~t dates on which the Audit undertook the job of 
auditing those accounts; 

_._--_._--
Audit of the accounts for the year 1970-71 to ~  was held 

from 13-7-76 to 17-8-76, and the audit for ~  was heM from 
30-12-76 to 19-1-"17. 

(v) the exact dates on which quer:es, if any, from the Audit 
were received and resolved; 

---_. -------------------
No queries were received from the Audit in respect of ·1970·71 to 

1974-75. The queries in respect of 1975-76 were received on 8-3--1977 
and the Staff College sent its replies on 15-4-77. Further ~r  

were received on 26-8-77 and replies sent on 3-9-77. 

The Auda Report for the period 1970-71 to 1974-75 was received 
in the Ministry on 15-1-77 and transmitted to the Staff College on 
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24-1-77. The Audit RepOrt for 1975-76 was received in this Minjstry 
oh 18'':6-77 arid transmitted to the Staff College on 8-8-77. The Hindi 
version of these r.eports have been prepared in the MiniStrY itself 
for subSequent authenticaUon by the AGCR. 

(vi) the exact dates on Which the printed copies of the Annual 
~ ort  Were received by tpe Ministry for laying the same 

, . before Parliament; 

'--_ .. _ . ..,-------.-... ----------.. -... -------... -----
Ttie Council considered and &pproved both the Audit Reports as . 

well as the Annuai Reports since the inception of the Staff College 
upto the year 1975-76 in the meeting of the Council held in AUg'Jst 
1977. ' 

Copies' of the English version of the Reports for 1970-71 to 1974-
75 aDd for 1975-76 were received from the Staff College on ~  

and the copies of the Hindi version on 19-12-77. 

(vii) whether the question ot delay was taken up with the Staft , 
. Collegt'; if SO, the result thereof; 

-----------------.. _-----
The delay in this regard is in respect of two documents viz., the 

Audit Repart wh'ch goes with the Statement of Accounts, and the 
Annual Reports. 

In so far as the Audit Report is concerned, the delay that has 
occurred was owmg to the time taken in processing the request to 
the C&AG to undertake the audit of the Staff College, liS per the 
resume give under points (iii) and (iv) above. The finalisation of 
the Annual Repns:t was done after the Audit Report was available. 

(viii) whether the Ministry are aware of the recommendation 
of the Committee made in para 2.15 of second Report 
:(Fifth Lok Sabha) according to which the statement 'of 
.'. reasons and the' statement of 'Review' should be laid sepa-' 
rately; if so, the reasons for not following the said Rcom-
I?endation; . 

--------------------

. Even though the laying of the Reports of the Staff College has 
been admtttetily delayed for reasons recounted above, the tnstitution 
itself is ~  in its infancy and its activities in the years under report . 

~ not been on any extensive scale. This will be evident froin 
the slimness of the RePorts themselves. These reports have been 
('ollSidered in the Ministry and we had no comJ1).ents to offer by way 
of review of these reports. -It was for this reason· that a single state-
ment was laid on the Table first indicating that the review state-
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ment was being laid and, secondly, making a brief explanation of 
the delay. 

However, the omission in J}ot laYiJ;)g a sepa'Cate formal statement 
regarding the "Review" is regretted. 

(ix) the preRent position of the Report for 1976-77 of the Staff 
College wh'ch has not been laid befor,e Parliament so far. 

The Audit Report in 'l'eSpect of 1976-77 has been received in this 
Ministry from A.G.C.R. on 26-4-78 and tralllmitted to the Staff Col-
lege on 29-4-1978. As such it is not possible to lay the Audit ~ ort 

and the Annual Report in respect of 1976-77 during the current ses-
sion of Parliament which ends on 12-5-78. However, every effort 
will be made to lay them \n the enSUing ~o  of the Parliament. 
The draft ~  ~ ort is :ready and ~t  approval by the 
Council. 



APPENDIX II 

Summary of RecommendAtionslObBe1'vatWns contained in the Report 

Reference to 
Sl. No .. para No. of 

the Report 
Summary of Recommendationsi 

Observations 

(1) (2) 

1 1.18 

(3) 

The Committee feel deeply concerned to find 
that the Annual Reports together with the state-
ment ot accounts and Audit Reports thereon of 
the National Staff College for Educational Plan-
ners and Administrators, New Delhi, an autonQ--
mous institution set up under the Societies 
Registration Act 1860 and fully financed by the 
Ministry of Education and Social Welfare per-
taining to the years 1970-71 to 1974-75 and 1975-
7S were laid on the Table of Lok Sabha as late 
as 13-3-1978 and for 19'76-77 on 14-8-1978. Such 
alarming delays in placing the Annual Reports of 
the College before Parliament has inevitably led 
the Committee to conclude that neither the Col-
lege nor the Ministry paid any serious attention 
to finalisation of accounts and Reports of these 
years and their laying before Parliament. The 
Committee are of the view that laying of Reports 
on the Table was treated just a formality by the 
Government and Parliament was simply taken 
for granted. The Committee have emphasised 
more than once that in case the Reports are not 
laid on the Table within a reasonable time, they 
lose their importance and utility and the mem-
bers are also denied an opportunity to examine 
the Report and to pin point in time the defects 
and deficiencies if any, coming to light through 
the Report. The Committee, however, note with 
satisfaction that the Annual Report for 1977-78 
was laid on the Table on 21-12-1978, within the 
time limit prescribed by the Committee. 
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(1) (2) 

2 1.19 

3 1.20 

--------.------..... 
(3) 

From the information furnished by the 
Ministry of Education and Social Welfare on 
26-5-1978 (Appendix I) the Committee find that 
the Ministry requested the Comptroller and 
Auditor-General of India on 10th January, 1973 
to arrange for the audit of the accounts of the 
Staff College but their request was acceded to 
by the C. & A.G. after a long and protracted cor-
respondence among the Ministries of Education 
and Social Welfare and Finance, the C.&AG. and 
the Staff College spreading over a period of 31 
years (from 10-1-1973 to 26-6-1976). After exa-
mining the information furnished by the Minis-
try the Committee find that this case was process-
ed in a very tardy manner and at no level any 
serious attempt was made to settle the matter 
promptly, in spite of the requirement of rule 
37 (d) of the National Staff College for ~ 

tional Planners and Administrators Rules 1970 
that the certified accounts shall be forwarded 
annually to the Government of India and the 
Government shall cause the same to be laid be-
fore Parliament. The Committee are of the view 
that had the Staff College and the Ministry of 
Education and Social Welfare themselves exa-
mined the point, before approaching the C.&A.G. 
lor conducting the audit of the accounts of the 
college, whether the requirements of section 20 (3) 
of the C. & A.G. Act, 1971 were met by them or 
not, much of time lOst in correspondence would 
have been saved. After examining the whole 
case the Committee have come to the inescapable 
conclusion that the Ministry of Education and 
Social Welfare neither applied their mind to the 
matter before making the request to C.&A.G. 
to undertake auditing of accounts of the College 
;nor did they guide the Staff College properly in 
the matter. The Committee deplore this lacka-
.daisical approach of the Ministry in handling 
this case. 

The Committee also find from the information 
given in the Ministry's note that though the ac-

--_._------------.--._._------



(1) (2) 

4 1.21 

20 

--------
(3) 

cunts of the college for the years 1971-72, 19'72-73 
and 1973-74 were ready with the S+atf College in 
the months of June, 1972, June 1973 and June, 1974 
respectively yet all these accounts were submit-
ted to Audit together on 11-9-1974, i.e., 27 months, 
15 months and 3 months, respectively, after their 
completion. Further the Audit Reports for the 
years 1971-72, 1972-73, 1973-74 and 1974-75 were 
transmitted by the Audit to the Staff College to-
gether in January, 19t77 but the Staff College iock 
7 months (in August, 1977) thereafter to con-
sider and approve the Audit and Annual Reports 
and 4 months further to make copies of the Re-
ports available to the Ministry for laying. So far 
as Audit Report for 1975-76 is coneerned, the Com-
mittee note that it was received by the Ministry. 
on 13-6-1977 and transmitted to the Staff College 
on 8-8-1977, i.e., nearly two months after the 
receipt. 

From the statement showing reasons for 
delay in laying the Annual Report for 1976-77 
(laid on 14-8-1978, lSi months after the dose of 
the accounting year) it is found tbat at. the end 
of December, 1976, the Accountant General, Cen-
tral Revenues had issued instructions to the Staff 
College to recast the accounts retrospectively 
from the year 1970-71 and this delayed ftnalisation 
of the accounts for the year 1976-77. It is ap-
parent that the accounts of the college were not 
maintained properly and were also not prepared 
in the manner in which these should have been 
drawn for the years from 1970-71 to 1976-77. The 
Committee's view is strengthened. and corroborat-
ed by the observations made by the Audit in their 
Audit Report for the years 1971-75 that "In the 
absence of any prescribed 'forms of accounts, the 
college has been preparing upto 1974-75 a skelton 
Receipt and Payment Account on different forms 
in different years. However, the Government of 
India, Ministry of Education and Social Welfare, 
prescribed a form of Receipt and Payment Ac-
count in February, 1976." The Committee are 

---- ------- ----_._-- ._-------------------
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(2) 

1.22 

1.23 

21 

-----_ ..•. _---_ .. _-
(3) 

surprised to find that in spite of an express pro-
vision in Rule 37 (a) of the National Staff College 
for Educational Planners and Administra tors 
Rules, 1970 that "the Staff College shall maintain 
proper accounts and other relevant records and 
prepare annual accounts, statement of liabilities, 
etc., in such form as may be prescribed by 
the Government of India in consultation with the 
Auditors" the Ministry of Education and Social 
Welfare took more than 5 years in prescribing the 
tonn of Receipt and Payment AccoU'nt (prescrib-
ed in February, 1976). 

The Committee are also surprised to find 
from the observations made by Audit in the Audit 
Report for 1977-78 that despite the Audit's re-
peated exhortations in their Audit Reports for the 
years 1970-71 to 1976-77 to prepare the t ~ t 

of Liabilities, no such statement has so far been 
prepared by the College, as the form of state-
ment" which is to be approved by Government in 
consultation with the C. & A.G., has not so far 
been prescribed. 

It is highly unsatisfactory that Government 
should take such an extraordinary ~o  time in 
prescribing fonns for preparing annual accounts 
and the Statement of Liabilities. The Commit-
tee feel that Government have not taken any 
serious note of the observations made by the 
Audit in their successive Audit Reports. The 
Committee are of the view that had the Ministry 
been serious, these procedural matters could have 
been settled long back and not allowed to linger 
on fo·r years. The Committee feel that these 
forms should have been prescribed within the 
minimum possible time so that the Staff College 
could prepare their accounts properly and effi-
ciently every year. The Committee, therefore, 
need hardly stress that the requisite form of State-
ment of Liabilities should be finalised and ap-
proved without further delay . 

. _-----.. -.--- -.----_._-_. ----------
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. (3) 

---- -- ._- ---------
The Committee also do not appreciate the 

routine manner in which Ministry have said in the 
statement along with the report that lithe Gov-
ernment is in agreement with the Reports and 
hence no revie.w statement is being laid". When 
the point regarding Statement of Liabilities hav-
ing not been prepared had been raised in the 
Audit Report contained in the Annual Report 
197()'71 to 1974-75, it was duty of the Ministry to 
have touched this point in their review and ex-
plained to Parliament the steps being taken to 
meet the audit objection. The Committee hope 
that in future, review on a report wLll be prepar-
ed after careful examination of all aspects of the 
report and particular care will be taken to men- , 
tiO'll the shortcomings or deficiencies noted 'from 
the report and action taken to remedy the 
situation. 

The Committee note that Rule 37 of the Rules 
of the National Staff College for Educational 
Planners and Administrators is not comprehen-
sive inasmuch as it does not specify th.e time 
limits for completion of various stages of finali-
sation of accounts and their laying before Parlia-
ment. Further Rule 38 thereof. does not provide 
for laying of Annual Report before Parliament, 
even though it is being laid on the Table in actual 
practice. 

The Committee, there'fore, recommend that 
urgent steps should be taken to amend the rele-
vant rules of the Staff College SUitably to make it 
obligatory on the part of the Ministry of Educa-
tion and Social Welfare to lay on the Table of 
both Houses of Parliament the Annual Report, 
Accounts and Audit Report of the College within 
9 months of the close of the accounting year. 
-----------_.- ---_._- -
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